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- At the request of the 1san@a counsel
1 Eseasst for the epplicant, 1list ”ar Puzthey
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26.3.91 ' SPM & AVH (Hon'ble VCd

Mr,Kv Kuriakose-repthrough proxy counsel.

Mr. Madhusoodhanan-~for SCGSC

o : The learned counsel for the applicant
- appears before us and state& that he is with-
] drawing the application with liberty to move
appropriate legal forum to get the necessary

redress. Accordingly the application is closed

as withdrawn.
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! " (A.V.Harida$5n) 4 (S.P.Mukerji)
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